i 0A-103/95
- OA-712/95

HON'BLE MR. JUSTICE CHETTUR SANKARAN NAIR, CHAIRMAN ";"
CHON'BLE MR. S.P. BISWAS, MEMBER(A) ~ - _

. New: De]h1}th1s the 18th day of November, 1996.
- OA- t03195¥ 3 o T LT

Shr1"1nnocent Simon, -~
S/q.-Shri E.Simon,
.R/0 263/B-Awas Vikas,

AP SRR RN DARIRS DO PUATH N AP Sy st K P o e S

Hapur, Distt.GhazZiabad. - vore.  Applicant
?. (through Shri B.S. Mainee, advocate) - K
- : - “versus : :

Union of India through

i. The General Manager, - =~ '
- Northern Railway, :
Baroda House,
New Delhi.
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2. The Divisicnal Railway Manager, ’ ]
Northern Railway, - ' A :
dmbala.

3. -Divis 0na1 Super1ntend1ng Enq1neer(C),

D.R.M. Office,
Amba]a Cantt. : «e... Respondents

(through Shri R. L Dhawan, advocate)

i - 0A-712/95
Shri Partap Singh,

™

Ny

S/o Shri Sajjan Singh, - :
R/o WZ 337 vill. Palam -
New Delhi. . : " vuee. HApplicant

(thnough Shri B.S. Mainee; advocate)

Versus
Unison of India through
1. The General manager, —
Northern Railway,
-Baroda House;
New Delhi.

2. The Divisioﬁa],Rai1way Manager, -
Northern Railway,
State jEntry Road, -.

S TIPS . .
S *?"v:v;Ne“ D?ﬂ h":m;:...; EEEETTS mln, =) »mum IR
§

- i ‘ : . 3. The Pgrmanent Way Inspector,

- 4 " Northern Railway Jind Jn. ~  ..... " Respondents
3 . s :
(through Shri.R;tw-Dhawan;'advocate)
] ¥




- shri- on Prakash Son1,““*sf T s -
" 5/0-Shri Daya Ram Sonijs=s = B L a
R/o.H-16/512, Hardhyan Singh* Road's*'"' :
Bapa Nagar, Anand Parwat.'_ : . e
Karol Bagh, L L - C g

- New Delhi,- e T T Applicant -

(through Shri H.P. Chakravorty, advocatej -1“; .
versus

1. Union of India through . .
the Principal Secretary . .
to Government of India,
Ministry of Railway, -
Chairman, Railway Board,
Rail Bhawan, New Delhi.

%

2. The General Meneger,
Central Railway,
Bombay VT.

3. The Divisional Railway Manager,
Central Railway, Jhansi. " vea.. Respondents

(through Shri H. K Gangwani, advocate)

THe applications having been heard on 18.11.1996 the
Tribunal on the same day delivered the- following: -

. ORDER
Chettur Sankaran Na1r(J), Cha1rman.

_App11cants seek d1rect1dnsto respondents

- to en]ﬁst their names_ in the L1ve Casua] , Labour
g register, basing their ' c]aims'-on .A—lz eircular
’(OA—103/95). Accord1ng to respondents, theb‘benef%i
conferred by A-12 circular is controlled py the
stﬁpu]ations-in Ruie 179 (13) of the .Indian_Railway
Estab]wshment Mansua] Yolume 1. We direct respondents

ﬁo examine on the facts; hether applicants will

qualify for the benefits: -and inform the --position . te

them.- This will be done within‘four months from toda&.
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We make it clear that this d1rect1on by 1tse1f w1]1 not o

confer d cause of action on applicants,

4

. With the aforesaid: direction, we'dispose :

of the applications,

No costs,

.

(S.P. Biswas)
Member(a)-

(Chettuyr Sankzran Nair(J))
- Chairman
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